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For the Petitioner's Counsel stated that the notice on today's hearing has not

served upon the Corporate Debtor, list this matter on 02.01.2018 with a direction to

the Petitioner's Counsel to serve notice upon the Corporate Debtor intimating next

date of hearing as envisaged under Adjudicating Authodty Rules and file affidavit

on proof of service.

List this matler on 02.01.2018

sd/-
B.S.V. PRAKASH KUMAR
Member fludicial)

SECTION OF THE COMPANIES ACT: I & BP Code 2016.
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